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MR. DEPU1Y SPEAKLR  The ques-
tion s *

“That clauses 2, 3, the Schedule, clause 1,
the Enacting Formula and the Iitle stand
part of the Bill '

The motion was adopted

Clauscs 2 3, the sel cdule, chovse 1,
the Mnawnng Formula and the
Tule werc cdded to the Bill

SHRI VIDYA CHARAN SHUKLIA I
move

“That the Bill be passed

MR DFPU1Y SPEFAKLR The question
15

‘That the Bill be passed

The monon was adaopted
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MR DFPUTY SPEAKER You have
wiillen to the Speaker and the Speaker has
rephicd to vou on March 26 1 think you
are 1n possession of that reply m which he
has stated very dlearly that 1t 1s not
permissible for any one to resort to Dharna
or hunger strike o1 any demonstration 1n the
precncts of the Parliament House or the
Pailiament House Estate [ would request
you, as a senier member and an hon Member
who wants to uphold the dignity of this House,
to hindly co operate with the Speaker by not
resorting to such things
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MR DLCPUTY SPEAKLR I would
only make this request to Mr Kachwal jn
You have made concicte and perhaps
constructive suggestions 1 am happy that
you are desisting from what you intended to
do Kindly mect the Speaker and discuss
this matter calmly with him in  his Chamber.
1 am sure he will be receplive to you
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